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Oh. NUMBERS 2 35, 37, 38 and 52 of 2002.

5% years, Resident of 28, Shar a1jmn Nagar ‘Rajio.-

o

wbnlvbd*'aerS'QCnt.OLﬁ'A"LS,/Jp Colony, Jaipur, presenglyg

‘pLCmDﬂLLY VDX 3mng ao Chief Techr cal Squrv1sar
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ram Dayal Nagar, sfo shri Balwu Panlmmgar, aged abmut

Ka Bagh, Jaipur, presently working as Chief Technlcal
suvervisor O/b Principal General Manager Telecom,.
District Jaipure : : '

viﬁﬁAppli ant in OA 36/200?- : 3

val /U_JJI” hdﬁ Pﬁnluabnwal aged'aboﬁﬁ*

r@smqent of 78, mvadnpuri, MNear Bus. stand | o
Aaad,'Jaipurs ey ”eatx;.wcr ing as Cchief )

sy . supervisor, ¢ /o Principal General. uanager,g N
Pﬁ‘”wQM1D¢ trict, Jé¢pwr>w]100 i < o "
e

3o, Applicant in OA.J7/2002 3

amar singh Meena /u~ﬂ”00hya Ptdsad Meena, aged.about'- A

v

working as chief Technical Supervissr in the office. - F
of Principal ceneral r@nager TeJecom Dlotrlct, Jahourv A
. o ] /. o S . ) , . :‘if

/ . o
. ee.applicant in 0A 38/2002

M. P Meena S/c shoi wool chand r%enap ageq about i
58 years, re slden% of adars h zpena_uolonyg Dausa, :

O/\._ S“u‘,(.)a «Jhon s, Dausad

.. ApDLicant in OA 52/2002 |
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Union of India, thre gh the’ Secreualy to the- Govt
: iﬁ;vD@paLtTehr of JVLevomJ qmnCﬂCr Bnawan8
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: Losts were to be kreated for Lnoaw persons as‘persong;, o

2. Chief General Manager, Telecom 'Rajas‘than Circl'eg
Jaipurs )

3. The Principal, General Manager, Telecom DlSLllct,
J21ipur. ' : : L

&, sRespondents in all the OAs,ﬂ

shrl P, ¥. Jatti, codnsel for the applicants, ! o
fnrd R. L. Agarwal, Advocate, Proxy dounsel for
&hri Bhanwar Bagri, ocounsel f£or the -respondents, “
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Hon‘ble Shri M. P. Singh, Administrative.Member
Hon'ble shri J. K. Kaushik, Judicial Menbery

&

Bo00 900 ' .

ORDER

{per Hon'ble shri J. K, Kdushik)

-

Ry
. , The controver y rolved, in all these appllcatlons 4
: / ,
' and the relief praved for by the aopllcants are. cormong

her:fore, all the four appl;catlons are»being dlsposed

P of by this common oxder. . j .
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e The controversy involved in these cases had al so

come  up before the Jodhpur Bench of tﬁe Central’

administrative Tribunal in 0a No. 317/1999 {(Bhagwan
S Las vs., Union of India and AOrsa) dedidéd on 11.762001.

The controversy came up £or adjudication before this - D
{ f

Fench in OA Ho. }6/’2002 L.R. Meena vs, U.0.I. & Ors., -
1 where one of us‘{bm, J. K. Kaushik}, wés a member of} ’ i
the Bench. In that case, -it Was'neld by the Jodhpur;_}el_
nench -t:h'at in terms of GCovemmentts letter dated o " N

13.02.1997 {Imne“. A/B) .’Ln“'"llg.l.ble pprsons promoted

0 Grade Ih

wera not to be reverted but super m@rary

T wo them. It was aiso held by the Jodbpur Bench in the
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] -akove mentioned case tnat in telms of tne Judqement ”f

of Hon‘ble the suprems Court in Ajoet slnqh°s - IT :
case, {1999, &¢ {L&o) 12 ) a LCbervcd gatcgory candidate i
sromoted in excess of the prescribed Qercentage prior.‘
59!134@19979 would no# be revertedvthouéhs he may be
Fénvlnbpd on ad hoc ba81ss the appllcant Qelonglng
a gscheduled— caste“candidateg‘ggts protéction under
this.law also. UWe cohsidér it apmrbprigte to éxtracﬁ‘ﬂ

below letter daued 130_51997 issued . by the Department

of Tclocommunicatlon in this regard

"sub : Amendment to DGT orders of even number
dated 10~5~96 regarding procedure for.

- promotions to Grade IV‘in the scale of
. ; 2000-~3200 agalnsb 10% posts in the BCR
Jﬁﬁi : : ‘ . S5Scheme, b : '

rara 2 {ITI) and 2 (ITII) of this office
letter of even number dated 10,5,96 is hereby
amended to read as follows i3

- » ‘ Para 2(Ir) Those promted off 1c1als who will be
: rehdered ineligible for promtions to
. Grade IV in persuance of the orders evan
e . e numper dated 13,12,95, may be protected -
. - from reversion by creatlng as many super—
numerary posts ds re qu¢red from to person.
TO . Person QaSlSe e

para 2{III) The supernumerary posts thus creatéd
to protect reversion of ineligible officials
- promoted to Gr. IV up to 13.12.95, by &
— , different interpretation shall get abolished
automatically on vacation of the posts. by
incukbents due to retirement, promtions/
shifting to other grade etec. oxr till they
becorme eligible for promytion to Gr., IV
in their normal turn, Plbnotions of’
‘eligible officials shall 'continuved to be .
: mde as per rule and 1n accordance with
; the judgement and the instructions issued
; in the order of even number dated 10th
ﬁ Decenmber 1995
The above amendment to para 2 of this order
© dai ed 10.5%96 has the approval of Telecom- Comm1551on
and issued with the Finance concurence under hhelr
0.0. No, 316/7A-1/97 dated 12,25 970" :

Irrespective of the fact whether the applicants have

been promrted under roster reservation or otherwise

o
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under the BﬂR ‘Scheme, their promstion des crves to be
protected under the above nmentloned letterJ AccordinglyD
we find much merit in these applications and the: same.:’

.

daserve to be allowadd, : T S

!
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3; . The Original applicaticns are acco clngly allwwédo'
The impugned order dateu 28451 2:2001, at Anne are. A/l,-:

in 24 No. 36/2002 and order dated 20, 11 2001 at Annexure

{

A/i in 9A Nos. 37/2002, 38/2002 and 52/2002, are. hereby

|
!
|
guushed and set aside with all conseguentdal ben £1ts : Y;BJ
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